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IN THE NATIONAL COMPANY LAW TRIBUNAL
ALLAHABAD BENCH, PRAYAGRAJ

IVN.P No0.01/2026 IN CP (1B) No.330/ALD/2018

(An application filed under Section 60(5) of the Insolvency and Bankruptcy Code,
2016 read with Rule 11 of the National Company Law Tribunal Rules, 2016)

IN THE MATTER OF:

YAMUNA EXPRESSWAY INDUSTRIAL DEVELOPMENT
AUTHORITY,
First Floor, Commercial Complex, P-2, Sector Omega I,
Greater Noida, Gautam Budh Nagar, Uttar pradesh, 201308
......... INTERVENOR/APPLICANT

Versus

MR. BHUVAN MADAN,

Resolution Professional of

Jaiprakash Associates Ltd.

A-103, Ashok Vihar Phase - 3 (Behind Laxmi Bai College), Delhi - 110052
Email: madan.bhuvan@gmail.com; cirpjal@gmail.com;
cirpjal.claims@gmail.com

......... RESPONDENT

AND IN THE MATTER OF:

ICICI Bank Limited

........... Petitioner/Financial Creditor

Jaiprakash Associates Limited

......... Respondent/Corporate Debtor

Order pronounced on: 17.03.2026

Coram:
Sh. Praveen Gupta : Member (Judicial)
Sh. Ashish Verma : Member (Technical)
Appearances:
Sh. N. Venkataraman, Sr. Adv./ . For Applicant/ YEIDA

ASG assisted by Sh. Amar Gupta,
Sh. Pranav Tanwar, Sh. Anirudh Vats,
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Sh. Ayush Yadav & Sh. Saurabh Pandey,
Advs.

Sh. Sunil Fernandes, Sr. Adv. & Sh. Amit :  For Respondent/ RP
Saxena, Sr. Adv. assisted by Sh. Anoop

Rawat, Sh. Sagar Dhawan, Sh. Vaijayant

Paliwal, Sh. Aditya Marwah, Sh. Nikhil

Mathur, Sh. Ahkam Khan, Ms. Kirti Gupta,

Ms. Diksha Sharma, Ms. Ananya Khanna,

Ms. Aditi Rathore, Ms. Shreya

Gupta & Ms. Gunjan Jadwani, Advs.

ORDER
1. This present application is filed on 05.01.2026, by Yamuna
Expressway Industrial Development Authority (hereinafter referred to
as Applicant) under 60(5) of the Insolvency and Bankruptcy Code,
2016 (“Code/IBC”) read with Rule 11 of the NCLT Rules, 2016
against the Resolution Professional of M/s JaiPrakash Associates
Limited, i.e., Corporate Debtor for seeking permission to intervene in
the resolution plan [.A. NO. 11 / PLAN / 2025. The Applicant inter

alia seeks the following prayers:

“(i) The Applicant be permitted to intervene in the present
proceedings,

(ii) The Resolution Professional be directed to provide a
copy of the Resolution Plan / Plan Approval Application to
the Applicant; (iii) The Applicant be permitted to file
objections against the treatment of all of its claims raised
against the Corporate Debtor, and

(iv) Any such further orders may be passed that this Hon'ble
Tribunal deems necessary and appropriate in the interest of
Justice.
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Upon perusal of the record, it is observed that the issues sought to be
raised by the Applicant in the present application have already been
considered at length in [.A. No. 03 of 2026 and 1.A. No. 114 of 2026
filed by the Applicant. In the said applications, this Tribunal, by way
of a separate order dated 17.03.2026, has recorded that the issues
raised therein are presently sub judice before the Hon’ble Supreme
Court. In view of the same, the relief of intervention sought in the

present application at this stage does not survive for consideration.

Further, it is also a settled position of law that the Resolution Plan
constitutes a confidential document during the pendency of its
consideration under Section 31 of the Code, and access thereto is
regulated within the statutory framework governing the CIRP. Thus,
in reliance on Association of Aggrieved Workmen of Airways (India)
Limited v. Jet Airways (India) Ltd. & Ors., [2022 SCC OnLine NCLAT
36], we are of the view that the Applicant, being a third party, cannot
claim an independent or enforceable right to access the Resolution
Plan, as it is neither a member nor a participant in the CoC meetings

within the provisions of the Code.

In view of the foregoing discussion and the settled legal position, we
are of the considered opinion that the reliefs sought in the present

application cannot be granted at this stage, as [.A. No. 114 0£2026 and
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[.A. No. 03 of 2026 also stands disposed of.

5. Accordingly, Inv. Pet. No. 1 0f 2026 stands disposed of in the aforesaid

terms.
-Sd- -Sd-
(Ashish Verma) (Praveen Gupta)
Member (Technical) Member (Judicial)

Date: 17.03.2026
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